N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 793 OF 2006

RAM DAS SINH L APPELLANT
VERSUS

ASHOK MEHTA & ORS. ... RESPONDENTS

ORDER
Learned counsel for the appellant points out
that an appellant has very recently passed away and he
has no instructions in th matter. We, accordingly,

di spose of this appeal as having becone infructuous.

[ CHANDRAMAULI KR. PRASAD]
NEW DELH
JANUARY 27, 2011.



